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[FT. ¥. E-313959/20E/270225]
SHT FHIL AIRAT, T Seiitaae / Fator-v

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 27th February, 2025

S.0. 1061(E).—Whereas, by the notification of the Government of India, in the Ministry of Railways
(Railway Board), number, S.O 1014 (E) dated the 04 March 2024 published in Gazette of India, Extraordinary, Part II,
section 3 Sub-section(ii), dated the 04 March 2024 (hereinafter referred to as the said notification) and issued under
sub-section (1) of section 20(A) of the Railway Act, 1989 (24 of 1989), the Central Government declared its intention
to acquire the land specified in the schedule annexed to the said notification for the purpose of execution,
maintenance, management and operation of Special Railway Project, namely Aurangabad Ankai Doubling project in
the District of Aurangabad in the State of Maharashtra.

And whereas, the substance of the said notification was published in daily News Paper " Lokmat " "Lokmat
Times" & "Lokmat Samachar" dated 14 March 2024, under sub section (4) of section 20A of the said Act,

And whereas, in Parsoda, Rotegaon, Sawandgaon and Lasuragon villages no objections were received and
accordingly orders have been passed by the Competent Authority;

And whereas, in Bendwadi village certain objections were received and the same have been considered by the
competent Authority accordingly orders have been passed,;
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And whereas, in pursuance of sub-section (1) of 20E of the said Act, the competent authority has submitted its
report to the Central Government,

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred by
sub-section (1) of section 20(E). of the said Act, the Central Government hereby declares that the lands specified in
the schedule annexed hereto shall be acquired for the aforesaid purpose,

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE

Aurangabad Ankai Doubling Project in Sawandgaon, Lasurgaon, Rotegaon, Parsoda and Bendwadi Villages of
Aurangabad District, Under Deputy Collector (Land Acquisition) and Competent Authority for Land
Acquisition, Aurangabad; for Land Acquisition in the state of Maharashtra.

Brief description of the land to be acquired with or without structures, falling within the Special Railway
Project Aurangabad- Ankai Doubling project in the State of Maharashtra.

S. As Per
7/12 Land
holder’s
name

ASSETS Remark

Land
Acquisition
Case No.
Name of the
Village
Taluka &
District
Survey No
Land holding
method
Total Area as
per 7/12 (H.R)
Acquisition
Area (H.R)

Well, / | Constructions | Trees
Bore

Jagannath
1 Bala 147 1 3.40 0.01 - - - -
Mhaske

Kachru
Pandurang
Kadam
(Dead)

5/2023
153 1 5.84 0.01 - - - -

Sawandgaon
Vaijapur /
Aurangabad

Total | 0.02

Ganesh
Raosaheb
Kotkar
Latabai
Raosaheb
Kotkar

0.12 - - - -

Ganesh
Ratnakar - - - -
Kalunkhe

3 Kiran 289 1 4.22

Ratnakar 0.09 - - - -
Kalunkhe

Ratnakar
Khanduji - - - -
Kalunkhe

Pawan
Devidas 0.05 - - - -
Adhane

5/2023

Vimalbai
Srirampant - - - -
Kulkarni

Lasurgaon
Vaijapur / Aurangabad

Devikabai
Dattatraya - - - -
Kulkarni

. Nishikant | 596 | ¢ | 1014 | 0.50
Gopalrao i ) - -

Kulkarni

Shashikant
Gopalrao
Kulkarni - - - -

(as per
7/12)

5 Ansuyabai | 271 1 4.72 0.09 - - 10 -
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Daulat
Shelke

Vitthal
Daulat
Shelke

Ganesh
Daulat
Shelke

Dashrath
Daulat
Shelke

Bhausaheb
Daulat
Shelke

Chandrabh
an Raibhan
Shelke

Mosam
bi
Seedlin
gs

0.01

Shravan
Ajay
Munot
Bhavini
Shravan
Munot

263

10.13

0.12

Dharmaku
mar
Nemichand
Munot

195

5.67

0.18

Govt.

194

0.61

0.18

Krishnarao
Uttamrao
Deshmukh

Chandrakal
abai
Ramchandr
a Shinde

Laxmikant
Uttamrao
Deshmukh

Subhanrao
Uttamrao
Deshmukh

192

0.24

0.04

Total

1.38

10

11

12

5/2023

Rotegaon

Vaijapur / Aurangabad

Laxmibai
Baburao
Shinde,

Sagar
Poptrao
Shinde

94

7.52

0.09

Ganesh
Singh
Arjun
Singh
Rajput

Gajendra
Ravindra
Singh
Rajput

120

1.57

0.02

0.02

Ganesh
Arjun
Singh
Rajput

Gajendra
Ravindra
Singh
Rajput

123

12.47

0.06

Total

0.19
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Hasina
Sultan

Shaikh,
Subanbi
Rasheed
Shaikh,
Praveen
Razzaq
Shaikh, 0.17.
Sajjak 50

Sultan
Shaikh,
Ayesha
Farooq
13 Shaikh, 182 1 3.11
Nazia
Rajjak
Shaikh

Narayan

Babasaheb 01 25
Kawade, 0.06. Borew Mango,
Yogesh 50 ell 05 Teak
Babasaheb tree

Kawade

24

Somnath 0.06 01 Mango,

Bhausaheb '50 " | Borew 1 House 17
Kawade ell Tamarin

d

5/2023

Parsoda
Vaijapur / Aurangabad

Prem
Singh Shiv 0'5009' - ; -
Singh Taji

Nandabai
Prahlad
Marmat,
Sandeep
Prahlad
Marmat,
Shankar
Prahlad

14 Marmat, 183 1 8.63

Suraj 0.04 - - -
Prahlad
Marmat,
Ranveer
Prahlad
Marmat,

APK Aai

Nandabai
Prahlad
Marmat

Total 0.44

03
Tamarin

d
Mansubrao 01 Seedlin

Martandrao 0.06 Borew - 20
Dhadbale ell gs,
Mango

Seedlin

gs

15 | 5/2023 Rajendra | 119 1 3.54
Padmakar
Dahable,
Vinod
Padmakar 0.07 - - --
Dahable,
Pramod
Padmakar
Dhadble

Bendwadi
Vaijapur / Aurangabad
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Sachin
Sudhakarrao
Dahable
Nitin
Sudhakarrao
Dahable

0.03 - - - -

Sukhdev
Suryabhan
Kawade

Sheku
Suryabhan
Kawade

Sitaram
Raibhan
Kawade

Ashok
Raibhan
Kawade

122

0.02

0.03
1.27

0.01

0.02

Total 0.24

[F. No. E-313959/20E/270225]
HEMANT KUMAR BHAGORIA, Chief Engineer/Con-V
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